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RIDER DATED 02-072004 

in a áisciplirary poceeincs,the 

Applicant faces a punishment and as a!ainst 

the said punihment,he preferred an appeal; 

which was dismisset on 03,061$8,Durin 

followirig year,he was again proceeeá with 

in another âisciplinary proceeiins and was 

- 
placei unáler suspension, from April,,1.989 to 

- 
November, 1999,Late r, he wa1 rein stated during 

2OLtTpOn his rejnstatement,the Applicant has 
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raised a !rievimCe pertairins to the 

punishment irnosed on him in the previous 

disciplinary proceedins and1  in order to 

further his !Irievance,he has made a 

representation under Annexure-Mrs elated 

02,0,2004.*y raisiri! !rievances a!ainst 

the punishment that was con firmed in appeal 

dunn! Jthie,l$$,the Applicant has filed 

this Oni!jnal Zpplication u/s.19 of the 

Mmin ist rative Triun al s Act1  i$5; which j 

prima fade suffers fm limitation.it for 

the reasons of the expl,ations given 

inuilt in the O.A. (i.e. that he was plce# 

under sus,?ensian between April*1989 to 

Novemker,19$ and faced a termination 

thereafter kkak and that he was reinstated 

during 2question of limitation stands 

explained and, the refo re, the questiof 

limitation is hereby conne 

In the case of FIARI SNKR DIKSHIT 

V,DHARA!IDFIAR DIKSHIT, ( reported in I.L. K. 

171 cutt.1317) the hon'1e high Court of 
also 

OrissaLeld that in asnce of an application, 

if sufficient evidence is availaile in the 

case record to condone the delay and the 

Court is satisfied with it, delay can *e 

con doned 

In the aforesaid premises,without 

entering into the merits of this case,thjs 

O.A. is dis2osed Of,at this admission stage, 

with elirection to the Respondents tosider 

the grievances of the Applicant. 	raised in 

his representation under 	ere-/ 
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served, 
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02.6200.4 and in the present O.A) and pass 

n ecess ry 0 rae rs the reon within a pe ridd of 

12 days from the date of receipt dfa copy 

of this order,' 

with the aforesaid observations and 

directions,this O,A, is disposed of.No costs, 

send copies of this order1  alowith 

copies of this o.A. to the Respondents and 

free copies of this order be 'iven to learned 

counsel for the Applicant and Mr. R.C. Rath, 

learned Standing Counsel for the Railways; on 

whom a copy of this O.A. has alrewy 
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